
No. 8 OF 1976 

.An Act to-provide for vaiudtary disclos~re of.inc6me~md d a l t h  
and for rnatrers ko%*@ted tli&jgfii& -6r iecf@n@l. 'aeM(j. 

BE i t  enacted by Parliament in the Twenty-sixth Vear of the kepublic ' 
of in&a as fo110ws:- 

1. (1) This Act may Be called the <VoI?ihtarj+ Disclbsure bf Income Short 
and Wealth Act, 1976. title, 

extent 
(2) I t  extends to the whole of India. and com- 

mence- (3) I t  sliall be deemed to have tohie into fokke on tlfe %th' day of 
merit. 

O'&ber, 19'75. I 

2, In this Act, unless the context otherwise requires,- Defiitions. I 
(a) (i) "Gold (Control) Act" means the Gold (Control) Act, 

1968; 45 of 1968. ' I  

I 

(ii) "lneome-tax Aot" ,means the Income-tax Act, 1961; 43 of 1961. 
- 1 

(iii) "Wealth-tax Act" means the Wealth-tax Act, 1957; 27 of 1957. 

(6) ali other words and expressllons uskd in  this Act but not 
defined and defined in the Income-tax Act shall have the meanings 
respectively assigned to them in that Act. 

3. (1) Subject to the provisions of this Act, where any pekson makes, 
on or after the date of commencement of this Act but before the 1st 
day of January, 1976, a declaration in accordance with the provisions of 
section 4 in respect of any income cilaigea'uie to tax uiidcr the Indiar: 

II of 1112, Income-tax Act, 1922 o r  the Income-try Act for .any asstssment year- 

Charge of i 
income. 4 i 
tax on : 
voluntarily 1 
disoloaeg 
income. 
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(b) which he has failed to disclose in a return of income fur- 
nished by him under the Income-tax Act before the date of com- 
mencement of this Act, or 

(c) which has escaped assessment by reason of the omission or 
failure on the part of such person to make a return under the 
Indian Income-tax. Act, 3 922 or the Income-tax Act or to disclose 11 of 1922. 

fully and truly all material facts necessary for his assessment or 
othcmisc, 

then, notwithstanding anything contained in the Indian Income-tax Act, 
1922 or the Income-tax Act or in any Finance Act, income-tax shall he 11 of 1922. 

charged in respect of the income so declared (such income being here- 
inafter referred to as the voluntarily disclosed income) at the rate or 
rates specifled in the Schedule. 

(2) Nothing contained in sub-section (1) shall apply in relation to- 

(i) the income assessable for any assessment year for which 
a notice under section 139 or section 148 of the Income-tax Act has 
been served upon such person and the return has not been fur- 
nished before the coll~inencelrlerlt of this Act; 

Parti- 
culars 
to be 
furnish- 
ed in 
declara- 
Men. 

v ,  
(j-ii.)' where any books of arcount, othcr documents, money, 

bullfon, jewellery or other valuable articles or things belonging to 
the person making the declaration under sub-section (1) (here- 
after in this scction, in sections 4 to 13 and in the Schedule referred 
to as the declarant) have been seized as a result of any search 
under section 132 of the Income-tax Act or under section 37A of the 
Wealth-tax Act, the income in respect of the previous year in 
which such search was mad.e or any earlier previous year. 

(3), In addition to the amount of income-tax to be paid under sub- 
section ( I ) ,  the declarant shall invest a sum equal to five per cent. of 
the amount of the voluntarily disclosed income in such securities as the 
Central Government may notify in this behalf in the Official Gazette. 

4. (I) The declaration under sub-section (1) of section 3 shd l  be 
made to the Commissioner and shall bc in such form and shall be veri- 
fied in such manner as may be prescribed by rules made by the Board. 

. . 

(2) The declaration shall be signed- 
- . .  , , 

(a )  where thc dcclarant is an individual, by the individual 
himself; where such individual is absent from India, by the individual 
concernccl or by some person duly authorised by him in this behalf; 
and where the individual is mentally incapacitated from attending 
to his nffairs, by his guardian or by any other person competent to 
act on his bchnlf; 

(b) where the declarnnt is1 a Hindu undivided family, by the 
k a ~ t a ,  and wherc thc knrtn is absent from India or js mental1y 
incapacitated fiGm nttdndillp to i ) i s  aaairs, by any ot11.i~ zictu~t Inern- 
b c ~ r  o f  such  family; 
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(c) where the declarant is a company, by the managing director 
thereof, or where for any unavoidable reason such managing director 
is not able to sign the declaration or where there is no managing 
director, by any director thereof; 

(d) where the declarant is a firm, by the managing partner 
thereof, or where for any unavoidable reason such managing part- 
ner is not able to sign the declaration, or where there is no mana- 
ging partner as such, by any partner thereof, not being a minor; 

(e) where the declarant is any other association, by any mern- 
ber of the association or the principal officer thereof; and 

(f) where the declarant is any other person, by that person or 
by some person competent to act on his behalf. 

\ 

(3) Any person, who has made a declaration under sub-section (1) 
of section 3 in respect of his income, or as a representative assessee in 
respect of the income of any other person, shali not be entitled to make 
any other declaration under that sub-section in respect of his income 
or, as thc case may be, the income of such other person, and any such 
other declaration, if made, shall be deemed to be void. 

5. (1) Subject to the provisions of sub-section (2), the income-tax 
payable under this Act in respect of the voluntarily disclosed income 
shall be paid by the declarant before making the declaration and the 
declaration shall be accompanied by proof of payment of such tax. 

(2) If the Commissioner is satisfied, on an application made in this 
" behalf by the declarant, that the declarant is unable, for good and suffi- 

cient reasons, to pay the full amount of income-tax in respect of the 
voluntarily disclosed income in accordance with sub-section (I), he 
may extend the time for payment of the amount which remains unpaid 
or allow payment thereof by instalments if the declarant furnishes ade- 
quate security for the payment thereof; so, however, that an amount 
which is not less than one-half of the amount of income-tax payable in 
respect of the voluntarily'disclosed income shall be paid on or before 
the 31st day of March, 1976 and the remainder, if any, on or before the 
31st day of March, 1977. 

Time fur 
Payment 
of income- 
tax and 
for invest. 
men t in 
notified 
securities. 

(3) The security required to be furnished by a declarant for the 
purposes of sub-section (2) shall be in such form and in such manner 
as the Commissioner may, in his discretion, direct. 

(4) The investment in the securities referred to in sub-section (3) of 
section 3 shall be made by the declarant within thirty days from the 
date on which the declaration is made by him under sub-section (1) of 
that section. 

6. If the amount of income-tax payable in respect of the voluntarily 
disclosed income is not paid on or !~cfore ihe 31st d~:y of March, 1976, Interest 
the declarant shall be liable to pay simple interest at  twelve per cent. 
per ailllurn on the amount remaining unpaid from the 1st day of April, l Jy  
19S(j t o  the datrz of payment and the pro\!isiuns of the I I ~ C O ~ P - t a x  h c l  drc]arant. 

and the rules made thereunder shall, so far as may be, apply as if the 
115 1 - 7 5 7  " 
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interest payable under this section were interest payable under sub- 
section (2) of section .220 of that Act. 

7. (1) Ii the dzclarant fails to pay the income-tax in respect of thd 
voluntarily disclosed income within the time allowed under sub-section 
(2) of section 5 ur to invest the aillouilt required to be invested in the 
securities referred to in sub-section (3) of section 3 within the time 
specified in sub-section (4) of section 5, the declarant sha3 be deemed 
to be in default. 

(2) The provisions contained in sectiofis 221 to 227, 229, 231 and 232 
of the Income-tax Act and the Second and Third Schedules to that Act 
and any rules made thereunder shall, so far as may be, apply as if the 
said provisiops were provisions of this Act and referred to income-tax 
and sums payable by way of penalty and interest under this Act instead 
of to tax and sums by way of penalty and interest payable under that 
Act and to tine declarant instead of to the assessee. 

(3) Any arrears in respect of the amount required to  be invested by 
the deciarant in tlie securities referred to in sub-section (3) of section 3 
shall be recoverable in accordance with the provisions of sub-section (2) 
CIS if such arreais were arrears of income-tax and the amount SO 

recovered shall be utilised for the purchase of such securities in the 
name of the declarant. 

8. (1) The amount of the voluntarily disclosed income shall not be 
included in the total income of the declarant for any assessment year 
under the Indian Incqme-tax Act, 1922 or the Income-tax Act, or the 
Excess Profits Tax Act, 1940 or the Business Profits Tax Act, 1947 or the 
Super Profits Tax Act, 1963 or the Companies (Profits) Surtax Act, 1964, 
if the following conhtions are fulfilled, namely: - 

(i) the declarant credits such amo,unt in the books of account, . 
if any, maintained by him for any source of income or in any other 
record, and intimates the credit so made to the Income-tax Officer; 

(ii) the income-tax in  respect of the voluntarily disclosed income 
is paid by the declarant; and 

(iii) the amount required to be invested in the securities refer- 
red to in sub-section (3) of section 3 is so invested by the declarant. 

(2) The Commissioner shall, on an  application made by the declarant, 
grant a certificate to him setting forth the particulars of the voluntarily 
disclosed income, the amount of income-tax paid in respect of the same, 
the amount of investment made in  the securities referred to in sub- 
section (3) of section 3 and the date of payment and investment. 

9. The declarant shall no,t be entitled, in respect of the voluntarily 
disclosed income or any amount of income-tax paid thereon, to reopen 

'any assess~nent or reassessment made under any of the Acts n:ei~tioned 
i :~  sub-sectiop (1)  of section 8 or claim any set ofi or relief in any appeal, 
reference or other proceeding in relation to any such assessment or 
reassessment. 
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10. Any amount of income-tax paid in pursuance of a declaration I ~ ~ , , ~ -  
made under sub-section (1) of section 3 shall not be refundable under tax in 
any circumstances. respect of 

volun- 
tarily 
disclosed 
income 
not refun- 
dable. 

11. Notwithstanding anything contained in any other law for the time Declara- 
b&ing in force, nothing contained in any decla13ation made under sub- tion not 

section (1) gf section 3 shall be admissible in evidence against the de- admissi- 
ble in 

clarant for t'he purpose of any proceeding relating to imposition of 
penalty or for the purposes of prosecution under any of the Acts men- against 
tioned in sub-section (1) of section 8 or the Wealth-tax Act. declarant. 

12. (1) All particulars contained in a declaration made under sub- Secrecy 
section (1) of section 3 shall be treated as confidential and, notwith- of decla- 
standing anything contained in any law for the time being in force, no ration. 

court or any other autl~osity shall be entitled to require any public 
servant or the declarant to produce before it any such declaration or any 
part thereof or to give any evidence before i t  in respect thereof. 

(2) No public servant shall disclose any particulars contained in any 
such declaration except to any officer employed in the execution of any 
of the Acts mentioned in sub-section (1) of section 8, or the Wealth-tax 
Act, or to any officer appointed by the Comptroller and Auditor-General 
of India or the Board to audit income-t,ax receipts or rrofocds. 

(3) The provisions of sub-sections (1) and (2) shall apply in relation 
to all documents and particulars relating to the investment in the securi- 
ties referred to in sub-section (3) of section 3 (including the payment of 
interest on such securities) as they apply in relation to the declaration 
made under sub-section (I) o$ that section and the particulars contained 
therein. 

13. (1) Where the voluntarily disclosed income is represented by Exemption 
cash (including bank deposits), bullion, investment in shares, debts due from 

from other persons, commodities or any other assets specified in the de- wealth- 
tax in 

claration made under sub-section (1) of section 3- 'respect of 
assets 

(a) in respect of which the declarant has failed to furnish a specified 
return under section 14 of the Wealth-tax Act for the assessment in declara- 

year commencing on the 1st day of April, ,1975 or any earlier assess- tion. 

z e n t  year or years, or 
1 

( b )  which have not been shnwn in the return of net wealth I 
furnished by him for the said assessment year or ye:>).s, or - 

( c )  which have been understai.ecl in value in the  return of net 
j 

wealth fanlished by him for the said assessinent year or  years, 
I 

then, riot~irithstnnding anything roiitainc!I i r 1  f).le W(?;r!!l?-!:~>: A(:( o r  : ! r ~ y  I 
rules made thereunder,-- I 

('\ . .  . "" I 
,(.; ~ V ~ . ~ : : C ~ ; L ~ ~ - L ; + > .  >il ; i j j  l l c ~ i ,  klc5 p;i,~3i1i,c+ 17!, c\(:r!;::,r;!?;t, ir! I,PST>C,<-.'~ !. i _ i 

i 
t < c  I . l i ~  >:!.;:;~t$ I > P . & < ; L Y ~ c ~  10 , ~ j ~ ? ~ ~ , ~ ~ ~  Ccl.'j c]ail:;c? ( 1 1 )  F : I ! ~ ~  :;\J<:?L FISSC:~,S 

.. - i 
i 
I 
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shall not be included in his net wealth for the said assessment year 
or years; 

(ii) the amount by which the value of the assets referred to in 
clause (c) has been understaled in the return of net wcalth for the  
said assessment year or years, to the extent such amount does not 
exceed the voluntarily disclosed income utilised for accluiring such 
assets, shall not be taken into account in computing the net wealth 
of the declarant for the said assessment year or years. 

Explanation.-Where a declaration under sub-section (1) of sectiop 
3 is made by a firm, the assets referred to in  clause (i) or, as tXe case 
may be, the amount referred to in clause (ii) shall not he taken into 
account in  computing the net wealth of any partner of the firm or, as 
the case may be, in determining the value of the interest of any partner 
in the firm. 

(2) The provisions of sub-section (1) shall not apply unless the 
conditions specified in sub-section (1) of section 8 are fulfilled by the 
declarant. 

(3) All words and expressions used in this section and in section 15 
but not defined and defined in the Wealth-tax Act shall have the mean- 
ings respectively assigned to them in that Act. 

Disclo- 14. (1) Subject to the provisions of this section, where any books 
sure of account, other documents, money, bullion, jewellery or other valuable 
income in 
cases of articles or things belopging to a person have been seized as a result of 
search a search under section 132 of the Income-tax Act or section 37R of the 
and Wealth-tax Act and such person (hereafter in this section referred to 
"izu~-e. as the declarant) makes, on or after the date of commencement of this 

Act but before the 1st day of January, 1976, a declaration in accordance 
with sub-section (2) in respect of any income relating to the previous 
year in  which such search was made or any earlier previous year- 

(a) f o ~  which he has failed to furnish a return under section, 
139 of the Income-tax Act, or 

(b) which he has failed to disclose in a return of income fur- 
nished by him under the Income-tax Act before the commencement 
of this Act, or 

(c) which has escaped assessment b y  reason o,f the omission or 
failure on the part of such person to make a return under the Indian 
Income-tax Act, 1922, or the Income-tax Act, or to disclose fully and 
truly all material facts necessary for his assessment or otherwise, 

then, notwithstanding anything centaincd in any of the Acts mentioned in 
sub-section (1) of secticiii 8 or tlie Wealth-tax Act, the amount of incoi-r~e 
so declared or, as the case ]nay be, the value of tlle assets representing 
such income, shall not be talien illto account for the purposes of---- 

(i) payment of interest by the dcc!arnrit uader s11.h section (8) 
of section 1 3 C 1  r,f j i a c ~  Tllr-ove-fry F c t ;  
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(iii) imposition of penalty on the declarant under the provisions 
of any of the said ~ c t s ,  except under section 221 of the Income-tax 
Act or the corresponding. provisions of any of the other said Acts; 
and 

(iv) prosecution of the declarant under the provisions of any 
of the said Acts. 

(2) The declaration under sub-section (I)  shall be made to the 
Commissioner and shall be in such form and shall be verified in such 
manner as may be prescribed by rules made by the Board. 

(3) A declaration under this section shall be signed by the person 
specified in sub-section (2) of section 4 as if the d,eclaration had been 
made under that section. 

(4) A copy of the declaration made by the declarant under sub- 
section (I) shall be forwardmed by the Commissioner to the Income-tax 
Officer and the information contained therein may be taken into account 
for the purposes of the proceedings relating to assessment or reassess- 
ment of the income of the declarant under the provisions of any of 
the Acts mentioned in sub-section (I) of section 8 or the Wealth-tax Act. 

(5) The i~ninunity provided under sub-section (I) shall not be avail- 
able to the declarant unless the tax chargeable in respect of the income 
d the previous year or years for which the declaration has been made is 
paid - by the declarant in accordance with the provisions of section 5. 

Expla?zation.-For the purposes of this sub-section, tax chargeable in 
respect of the income of any previous year for which the declaration is 
mtlcie shall be,- 

la) where the declarant has not furnished a return in respect 
of the total inccme of that year and no assessment has been made 
in respect of the total income of that year, the tax payable on the 
lncome declared under sub-section (1) for that year as if such in- 
come were the total income; 

(b) where the declarant has furnished a return in respect of 
the total income of that year and no assessment has been made in 
pursuance of such return, the tax payable on the aggregate of the 
total income returned and the income declared under sub-section (I)  
lor that year as if such aggregate were the total income, as reduced 
by the tax payable on the basis of the total income returned; and 

{cj where an assessment in respect of the total income of that 
ytar  has been made, the tax payable on the aggregate of the total 
income as assessed and the income declared under sub-secticn ( I )  
for that year as if such aggregate were the total income, as reduced 

. . 
by the tax payable or? t%e basis of the total income as assessed. ' .  

(6) Where any tax is paid hy the dsclarant in  accordance with the 
l.!ruvlsua;is of sectiori 5, rend. ~ , ~ i i l i  sub-~e~ti01.1 (5) of this scction, c~cclit  
fb,:.refor. &all 1 ) ~  give!-? l o  t l ~ c  cltxlarant in f;hc nsscssmc?~t ~fiatj:: i!ndcr 
the  lncn!nc.-tax Act. 1922, or, a s  tile case ?nay he, t.hc T~?cn~ i .n -?nu  

!l nf 3922 .. = , .  . ;il  ,-,, , . , . , , .r. '  ,-r ;.,:,- I ? I . l i . t , : .cc. r : ;  .L' , 1. ~.~...,i8,,ii,;.,: ,;r::ii. Y!.;:!,.:', 
4 ,. ,- < , - , . < !  , ,  . . . ' .  A .  .. -, ~: 
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(7) Nothing in sub-section (1) Shall apply in relation to any income 
which has been included in %'he total income of the declarant in any 
assessment made by the Income-tax Officer before the date on which 
the declaration under that sub-section is made. 

Voluntary 
disclosure 15. (1) Subject to the provisions of this serh'ion, where any p e m n  
of makes, on or after the date of commencement of this Act but before the 
wealth 1st day of January, 1976, a declaration in respect of- 

(a) the net wealth chargeable to wealth-tax for any assessment 
year for which he has failed to furnish a return under section 14 of 
the Wealth-lt'ax Act; or 

(b) the value of the assets which has not been disclosed, or the 
value of the assets which has been understated, in any return of net 
wealth for any assessme'nt year, 

then, notivithstanding anything contained in that Act, the net wealth, 
or, as the case may be, 't'he value so declared shall not be taken into 
account for the purposes of any proceedings relating to imposition of 
penalty on the person making the declaration under this sub-section 
(hereafter in this sec't'ion referred to as the declarant) or for the purposes 
of the prosecution of the declarant under that Act: 

Provided t h a t  

(i) nothing contained in clause (a) shall apply in relation to the 
net wealth assessable for any assessment year for which a notice 
under section 14 or section 17 of that Act has been served upon the 
declarant before ?he commencement of this Act; 

(ii) nothing contained in clause (b) shall apply in relation to so 
much of the value of such assets as has been assessed in any assess- 
ment for the relevant assessinent year made by the Wealth-tax 
Officer before t'he date on which the declaration under this sub- 
section is made. 

(2) The declaration under rub-seytion (1) shall be made to the Com- 
missioner and shall be in such form and shall be verified in such manner 
as may be prescribed by rules made by the Board. 

(3) A declaration under sub-sectlon (1) shall be signed by t:%e person 
specified in sub-section (2) of section 4 as if the declaration had been 
made under that section. 

(4) A copy of the declaration made by the declarant under sub- 
section (1) shall be forwarded by the Commissioner to the Wealth-tax 
Officer and the information contained therein may 12e taken jnto account 
for the purposes of the proceedings relating b3 assessment or reassessment 
of the liet xvealth of the clcelarant under the provisions of the TVeaIth- 
tax Act. 

. . 

(5) The irnmunity provided under sub-~ection (1 )  shall not be avail- 

;c)jlc iij 41.h~ dc:c!c;rarit l;nlcr,: 1f:c ~~,,t!:~-r!!~l~-ia:: c.!!i:!~~c:r!l,l(: in ~:esl:cc:. .jf' f ! ) ~  
1:2t :vcr!lfi fg;- the assi.s~mel-it year or J1c.ars fo r  which  t h c  dcclaratio~l 
!I:': !:.nc-~ in:!dc j.,: pai(.i \>J? t i l e  tieclar;i!lt in  a c c o ~ d a n c e  ~ i t . 11  thc p c o v i s i o ~ ~ ~  
,. , 

. . .  
;;,L ::cL!iLL21,i ;! i?,,! ,:,, ,';;.,,.,,-,+ ,... i;-t:::~~,ts, j17 f!.,,:~. ;;:::ii;.jti:?y y?fpyr;?:j f r ,  iyj 
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sub-section (3) of section 3 within the time specified in sub-section (4) 
of section 5 the sum specified in sub-section (6) of this section. 

Explanation.-For the purposes o,f this sub-section, wealth-tax 
chargeable in re&p.r.t n,f tlie net, w e ~ l l h  f u r  any assrssmr~~l; year for 
which the declaration is made shall be- 

(a) in a case falling under clause (a) of sub-section ( I ) ,  the 
wealth-tax payable in respect of the net wealth declared under that 
clause for that year; 

(b) in a case falling under clause (b) of sub-section (I),- 

(i) where no assessment has been made in pursuance of the 
return of net wealth furnished by the declarant, the wealth-tax 
payable on the aggregate of the net wealth returned and the 
value declared under 'that clause for that year as if such aggre- 
gate were the net wealth, as reduced by the wealth-tax payable 
on the basis of the net wealth returned; 

(ii) where an assessment has been made in pursuance of 
the return of net wealth furnished by the declarant, the wealth- 
tax payable on the aggregate of the net wealth as assessed and 
the value declared under that clause for that year as i f  such 
aggregate were the net wealth, as rcduccd by the woalth-tax 
payable on the net wealth as assessed. 

(6) The sum referred to in sub-section (5), shall be,- 

(a) where the declaration has been made in respect of one 
assessment year, a sum equal to two and a half per cent. of the 
amount of net wealth declared under clause (a) of sub-section ( I ) ,  
or, as the case may be, the value declared under clause (b) of that 
sub-section; 

(b) where the declaration has been made in respect' of more than 
one assessment year, a sum equal to two and a half per cent. of the 
net wealth declared under clause (a) of sub-section ( I ) ,  or, as the 
case may be, the value declared under clause (b) of that sub-section, 
in respect of the last of such assessment years. 

(7) Where any wealth-tax is paid by the declarant for any assessment 
year in  accordance with the provisions of section 5, read -with sub- 
section (5) of this section, credit therefor shall be given Yo the declarant 
in the assessment made under the Wealth-%ax Act for that year. 

16. ( I )  Where- 

(a) the volun't'arily disclosed income declared under sub-section 
(1) of section 3 or any part thereof, or 

(b) the net wealth, or the assets the value whereof is, declared 
under sub-section ( I )  of section 15 or any part of such net wealyh or 
assets, 

is or are represented by gold, then, notwithstellding anything contained 

52, l g r ; ? .  .:; the Customs Act, 1962 or the Gold (Co~-ttrol) Act, such gold shall not 
be liable lo confiscalios~ under either of the said Acts and the person 

7 .  

,.< .~:i;, l i ~ c  dec.ldlttiio,~ IIUL LC lir>;;le LC) ~ L L I ~ J U ~ ~ L ~ O I ~  u i  any penaitv 
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or infliction of any punishment under either of the said Acts for any 
act or omission in relation to such gold, if. he fulfils the following 
conditions, nan~ely:- 

(A) in a case where the gold is owned, possessed, hold or con- 
trolled by the person making the declaration (such gold being owned, 
possessed, held or controlled by him in his capacity as a licensed 
dealer), necessary entries are made by him in the accounts, registers 
and documents maintained under the Gold (Control) Act, under 
intimation to the Gold Control Oficer of the rank of an Assistant 
Collector of Central Excise or of Customs before the 1st day of 
February, 1976 and such other steps as are necessary for him to 
comply with the requirements of that Act in relation to such gold 
are taken by him before that date; 

(B) in any other case,-- 

(i) where the gold is an article or ornament or both and 
the weight of such article or ornament, or the aggregate weight 
of both, tugether. wit11 tlie weight of any other gold (being an 
article or ornament) owned, possessed, held or controlled by him, 
exceeds the limits specified in sub-section (5) of section 16 of 
the Gold (Control) Act, such article or ornament or both, as the 
case may be, is or are declared in the form prescribed under 
sub-section (I) ,  and in the manner specified in sub-section (8), 
of that section before the 1st day of February, 1976; 

(ii) where the gold is primary gold, such gold is either sold 
to any licensed dealer under intimation to the Gold Control 
Officer of the rank of an Assistant Collector of Central Excise 
or of Customs before the 1st' day of February, 1976 or is made 
into ornaments and a declaration in this behalf is made in  the 
form prescribed under sub-section ( I ) ,  and in the manner 
specified in sub-section ( S ) ,  of section 16 of the Gold (Control) 
Act, before %at date. 

(2) Notwithstanding anything contained in the Gold (Control) Act, 
any primary gold referred to in sub-clause (ii) of clause (B) of sub- 
section (1) may be sold by the person making the declaration Yo' any 
licensed dealer and such licensed dealer may purchase such gold, pro- 
vided that the total qu-antity of primary gold (not being in the form 
of standard gold bars) in the possession or custody of such dealer and 
the quantity of primary gold (not being in the form of standard gold 
bars) to be so purchased does not exceed the limit specified in clause (a) 
or* clause (b) or clause (c) or, as the case may be, clause (d) of the 
proviso to sub-secYion (I)  of section 32 of that Act. 

- .  
(3') Where a declaration is made ~ m d e r  sub-clause (i) or sub-clause . , 

(ii) of clause ( R )  of sub-section ( I ) ,  t112 provisions of scction 16 of the 
Gold (Control) lwt.  shall, so fqr as m:iy be, apply as if such declaration 
were a declaration made under that scctioil. 

(4) The inlin-unity p1.ovided iu.!tlcr sub-section ( 1 )  :;htril, ill a case 
w h e ~ ~  the pcrss:: rn2.1:ing the dcc1arntl:on is a firm: also extend to the 
-. pL,I.~liCI. .7 ,, -4 ~f t!:l; f i ~ ? ? 7 .  
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(5) Nothing in this seztion shall apply in relation to any gold,- 

(a) which has been seizecl or co~~fiscated under the  Customs 
52 of 1962. Act, 1962 or the Gold (Control) Act, before the declaration under 

sub-section (1) of section 3 or, as the case nlay be, uad6r sub-section 
( I )  of section 15, is mode; or 

(b) which is seized as a result of any search made under either 
of 'the said Acts where such search had commenced before such 
declaration is made; or 

(c) in respect of which any other proceedings under either of the 
said Acts are pending before any authority before such declaration 
is made. 

(6) For the removal of doubts, it  is hereby declared that nothing in 
this section shall be construed as exempting any persol1 from discharging 
any obligation urlder the Gold (Control) Act, on or after the 1st day of 
February, 1976 in relation to the gold referred to in this section. 

Explanation.--For the purposes of this section, the expressions 
"article", "gold", "Golcl Control Officer", "licensed dealer", "ornament", 
"p r ima3  gold" and "standard gold bar" shall have the meanings 
respectively assigned to them in the Gold (Control) Act. 

17. The provisions of Chapter XV of the Income-tax Act relating to 
liability in special cases and of section 189 of that Act or of C h q t e r  V 
of the Wealth-tax Act relating to liability to assessment in special cases 
shall, so far as may be, apply in relation to proceedings under this Act 
as they apply in relation to proceedings under the Income-tax Act or, as 
the case may be, thk Wealth-tax Act. 

18. For 'the removal of doubts, i t  is hereby declared that, save as 
otherwise expressly provided in the Explanation to sub-section (1) of 
section 13 and in sub-section (4)  of section 16, nothing contained in this 
,4ct shall be construed as confe~ring any benefit, concession or immunity 
on any person other than the person making the declaration under 

I 

this Act. 

Applicabi- 
lity of 
certain 
Provisions 
of 
Income- 
t ax  Act 
and of 
Chapter v 
of Wealth 
t ax  Act. 

Removal 
of 
doubts. 

19. (1) If any difficulty arises in giving effect to the provisions of this to 
Act, the Central Government may, by order, not inconsistent with the remove 
provisicns oi this Act, remove the difficulty. difilcul- 

ties. 
(2) Every order made under this sectioil shall, as soon as may be 

after it is made, be laid before each House of Parliament. 

20. (1) T l ~ e  Board may, by notification in the Official Gazette, inalre Power to 
rules for carrying out the provisions of this Act. make 

rules 
(2) 'Without prejudice to the gcncrality of the foregoing power, such 

rules may nrovide for,- 

(a) the forin in which a declaration inay be made under sub- 
section (1) of section 3 and the manner in which i t  may be verified; 

( b )  the forrn in which a declaialiuli m a y  LI: made under sub- 
section ( 7 )  of section 14 ai:d the manner in which it may be vckified; 

. .  . 

(c) ihe forn, in n ~ ! ~ i c h  3 drrlarai.ion "i??a? he made under sub- 
<eci;c,li ( 1 )  (,; L,-.,.. 

. . 
LLtiail 15 :ind : ~ ~ . ~ ! ~ ~ ~ ~ ! : ; ; ~  j ??  yi>rjljr]., it. ;-,;*iy 1 : ~  ~ ~ p r ~ f ~ r &  



54 Volzaztary Iliscloszo e of Income and Wealth [ACT 8 

P r o v i ~ i ~ n g  
of Act 
not  to 
apply to 
certain 
persons. 

Repeal 
and 
saving 

(3) The Central Government shall cause every rule made under this 
Act to be laid, as soon as may be after it is made, before each House of 
Parliament while it is in session for a total period of thirty days which 
may be comprised in one scssion or in two or more successive sessions 
and if, before the expiry of the session immediately following the session 
or the successive sessions aforesaid, both Houses agree in making any 
modification in the rule or both Houses agree that the rule should not be 
made the rule shall thereafter have effect only in such modified form or 
be of no effect, as the case may be; so, however, that any such modification 
or annulment shall be without prejudice to the validity cf ,anything pre- 
viously done under that rule. 

21. The provisions of this Act shall not apply to any person in respect 
of whom an order of detention has been made under the Conservation 
of Foreign Exchange and Fivvention of smuggling Activities Act, 1974: 52 of 1974 

Provided that- 

(i) such order of del.ention, being an order to which the provb- 
sions of section 9 or section 12A of the said Act do not apply, has not 
been revoked on the report of the Advisory Board under section 8 
of the said Act or before the receipt of the report of the Advisory 
Board; or 

(ii) such order of* detention, being an order to which the 
sions of section 9 of the said Act apply, has not been revoked before 
the expiry of the time for, or on the basis of, the review under sub- 
sectioil (3) of section 9, or on the report of the Advisory Board under 
section 8, read with sub-section (2) of section 9, of the said Act; or 

(iii) such order of detention, being an order to which the provi- 
sions of section 12A of the said Act apply, has not been revoked 
before the expiry of the time for, or on the basis of, the first review 
under sub-section (3) of that section, or on the basis of the report 
of the Advisory Board under section 8, read with sub-section (6) of 
section 12A, of the said Act; or 

(z'u) such qrder of detention has not been set aside by a court of 
competent jurisdiction. 

22. (1) Thc Voluntary Disclosure of Income and Wealth Ordinance, 
1975 and the Voluntary Disclosure of Income and Wealth (Amendment) ,5 of 1975. 
Ordinance, 1975 are hereby repealed. 23 of 1975. 

(2) Notwithstanding such repeal, anything done or any action 
taken under the Voluntary Disclosure of Incsme and Wealth Ordinance, 
1975 as amended by the Voluntary Disclosure of Income and Wealth 15 of 1975. 
(Amendment) Ordinance, 1975 shall be deemed to have been done or 23 011975. 
taken under the corresponding provision of this Act. 

(3) Where during the period commencing OJ-I the 8th October, 1975 
and ending with the 28th November, 1975 any person had furnished 
security in accordance with sub-section (3) of section 5 of the Voluntary 
Disclosure of Income and Wealth Ordinance, 1975 as i t  stood immediately 
before its amendment by the Voluntary Disclq~ure of 111cu111e and Wealth 
(Amendment) Ordinance. 1975, such person shall be deemed to have 15 of 1975. 
furliislled aclequatc security for thc purposes of s~lb-section ( 2 )  of  sec- 7:j 1975 

( i o d  or ill;.. 1 . c :  
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THE SCHEDULE 

[See section 3 (I)]  

Hates of income-tax 

(a) Ik i  the o w e  o'f a~declaraht, . 'beln 'g.eg a cornpmg, .at,the rate of 60 per 
cent. of the voluntarily disclosed income. 

( b )  In  the case of a de'clamnt, belug-a person other than a company,- 

(1) where, the voluntarily dis- 25 per cent. of the voluntarily 
closed income does not ex- disclosed income; 
ceed Rs. 25,000 

(2) where the voluntarily dis- Rs. 6,250 plus 40 per cent. of the 

closed income exceeds amount by which the volun- 
Rs. 25,000 but does not ex- tarily disclosed income ex- 
ceed Rs. 50,000 ceeds Rs. 25,000; 

(3) where the voluntarily dis- Rs. 16,250-Pl1~s 60 Per cent. of 
closed inczome exceeds the amount by which the 

Rs. 59,GUO voluntarily ctisclosed income 
exceeds Rs. 50,060. 


